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Flood SItuation III ~ 
2305. ShrimaU Jyotsna C'haDda: Will 

the Minister of IrrIptiOll aIId Power 
be pleased to state: 

(a) whether it is a fact that some 
members of the Planning Commission 
have recently visited. Assam to study 
the flOOd situation in that State; 

(b) whether they have submitted 
any report in this regard; and 

(c) if so, the recommendations 
made by them? 

The MiDister of state In the MllIls-
try of IrripUGn aDd Power (Dr. K. 
U Rao): (a) No. 

(b) and (c). Do not arise. 

Incluslon of Vala Comma.n.lty in List 
of Schednled Ca!ltes 

Z806. Shri Mohammed Koya: Will 
the Minister of I'laDDiDc aDd Social 
Welfare be pleased to state: 

<a) whether the Akltila Malabar 
Vala Samudaya 'Sangham has request-
ed Government to Include th'e Val. 
Community in the list of Scheduled 
Castes; 

(b) whether it is a fact the repre-
sentatives of the above eommunity 
were not called by the Lokur Com-
mission for giving evidence; and 

(e) if so, whether their claim is 
..... COASidered by !be Commission? 

The Deputy MInlster in the De-
partment of Social Welfare (ShrImaU 
Cbandrasekhar): (a) No. P.owever 
a request was received from the 
Akhila Malabar Vala Samudaya 
Sangham to include the Velan com-
munity in Malabar also in the list of 
Scheduled Castes. 

(b) The representatives of the 
Velan Community did not appear be-
fore the Lokur Committee. 

(e) The Lokur Committee sub-
mitted their report to Government on 
25th August. 1965 and the Committee 
has since been wound up. 
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Sales-tax on ControUed Comaoditiea 

2308. Shrl Dlghe: 
Shri VlMwa Nath Pandey: 

Will the Minister of JI1JwIee be 
pleased to refer to the reply given to 
Unstarred Question No. 1328 on the 
4th August, 11166 and state: 

(a) whether Government have since 
considered the proposal to empower 
the States to levy sales-tax On con-
l!'olled commodities; and 

(b) if so, with what result? 

The Minlster of Ftnanee (Bhri 
SIiIlIliDdra Chaudhuri) (a) and (b). 
The matter is still under considEration 
of Government. 

Evasion of Central Excise BatT 
Z389. Dr_ Saradlsh Boy: 

Shri Uma.nath: 

Will the Minister of Pmaaee be 
ple88ed to state: 

(a) whether it Is a 18.ot that a c0m-
plaint was lodged with the IDcome 

Tax Commissioner, Central Circle, New 
Delhi against Q weI! reputed firm of 
Ludhiana on the 30th August, 1965 
regarding illegally keeping unfair ac-
counts and evasion of Central Exetse 
Duty; 

(b) if so, the name of the firm; and 

(c) the action taken by the authori-
ties in the matter? 

The Minister of Finance (Sbri 
Bach1ndl'll Chandhurl) (a) No, Sir. No 
such complaint was lodged in August, 
1965 with the Income-tax Commi,-
sioner Central Circle. New Delhi. 

(b) and (cl. Do not arise. 
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Irrigation Projeds In Kenla 

~1l. Shri Vishwa Nath PaD4e,: 
ShrI KiDdar Lal: 

Will the Minister of IrrIptloD an' 
Pcnrtll' be pleuad to refer to the rep17 




